
FORM A - PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS 
OF SAVUTE TEXTILES PRIVATE LIMITED

RELEVANT PARTICULARS
1 Name of corporate debtor Savute Textiles Private Limited

2 Date of incorporation of corporate 
debtor

28/02/2012

3 Authority under which corporate 
debtor is incorporated / registered

Registrar of Companies, Kerala and 
Lakshadweep under the Companies 
Act, 2013.

4 Corporate Identity No. / Limited 
Liability Identification No. of 
corporate debtor

U17200KL2012PTC030889

5 Address of the registered office and 
principal office (if any) of corporate 
debtor

Vaninilayam, PRA:68 Friends Nagar, 
Palachuvadu, Kakkanad, Kerala- 
682038, India.

6 Insolvency commencement date in 
respect of corporate debtor

10-03-2022 - Date of Pronouncement 
of order (16/03/2022 –Date of receipt 
of Order by IRP)

7 Estimated date of closure of 
insolvency resolution process

180 days from the date of 
commencement of resolution process

8 Name and registration number of the 
insolvency professional acting as 
interim resolution professional

CA. Babu Abraham Kallivayalil
IBBI/IPA-001/IPP-02247/2020-
2021/13406

9 Address and e-mail of the interim 
resolution professional, as registered 
with the Board

IInd floor, Manchu Complex, P.T. Usha 
road, Kochi, above Bapus baby shop, 
Ernakulam, Kerala, 682011
babucentralcouncil@gmail.com

10 Address and e-mail to be used for 
correspondence with the interim 
resolution professional

IInd floor, Manchu Complex, P.T. Usha 
road, Kochi, above Bapus baby shop, 
Ernakulam, Kerala, 682011
ip.savutetextiles@gmail.com
babucentralcouncil@gmail.com

11 Last date for submission of claims 30-03-2022

12 Classes of creditors, if any, under 
clause (b) of sub-section (6A) of 
section 21, ascertained by the 
interim resolution professional

Not applicable.

13 Names of Insolvency Professionals 
identified to act as Authorised 
Representative of creditors in a class 
(Three names for each class)

Not applicable.

14 (a) Relevant Forms and 
(b) Details of authorized 
     representatives are available at: 

Web link: https://www.ibbi.gov.in/home/
downloads
Physical Address: As mentioned 
against entry no.10

Notice is hereby given that the National Company Law Tribunal has ordered the 
commencement of a corporate insolvency resolution process of Savute Textiles Private 
Limited on 10-03-2022. The creditors of Savute Textiles Private Limited, are hereby 
called upon to submit their claims with proof on or before March 30, 2022 to the Interim 
Resolution Professional at the address mentioned against entry No. 10 above. The 
financial creditors shall submit their claims with proof by electronic means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means. 
A financial creditor belonging to a class, as listed against entry No. 12, shall indicate 
its choice of authorised representative from among the three insolvency professionals 
listed against entry No.13 to act as authorised representative of the class in Form CA.  
Submission of false or misleading proof of claim shall attract penalties.

March 17, 2022
Ernakulam

CA. BABU ABRAHAM KALLIVAYALIL
Interim Resolution Professional
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Ref.No:-MDR MJL 24.To,1. Mr.Aneesh C.B., S/o Balaraman, Chavarattil House, Sivanada, Ponnor P.O. Thrissur-680552. 2.Mrs.Thanka, W/o Balaraman,
Chavarattil House, Sivanada, Ponnor P.O. Thrissur-680552. 3.Mrs.Bindhu, W/oAneesh, Chavarattil House, Sivanada, Ponnor P.O. Thrissur-680552.
APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 03-01-2022 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs. 10,04,072/-(Rupees Ten Lakh Four Thousand and Seventy Two only) as on 01-01-2022 within sixty days from the date of receipt of the said
notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.10,55,362/- (Rupees Ten Lakh Fifty Five Thousand Three Hundred and Sixty Two
only) as on 10-03-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District-Mundur, Village-Edakkalathur, Sy.No.-104/2 P, Re.Sy.No-207/12 P, Extent-
7.07Ares. Description:-All the part and parcel of the property of the above said land rights etc therein. Boundaries:- East- Property of Kadagath Sasi, North-
Property of NellikkalAnitha, West-Private Road, South-Panchayath Road.
Place:Thrissur, Date:14-03-2022 Authorised Officer
Ref. No:- STN LTHL 175. To, 1.Mrs. Jayanthi Sasi, W/o. V.R Sasi, Vellattuparambil House, Jayanthi Nivas, Velans Road, Kanimangalam P.O,Thrissur-
680027. 2.Mr.Jishnu Sasi,S/o V.R. Sasi, Vellattuparambil House, Jayanthi Nivas, Velans Road, Kanimangalam P.O,Thrissur-680027. 3.V.R Sasi, S/o
Raghavan,Vellattuparambil House, Jayanthi Nivas, Velans Road, Kanimangalam P.O,Thrissur-680027.
APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 03.09.2021 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs. 22,49,683/-(Rupees Twenty Two Lakh Forty Nine Thousand Six Hundred and Eighty Three only) as on 30.08.2021 within sixty days from the date
of receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.23,72,751/- (Rupees Twenty Three Lakh Seventy Two Thousand Seven Hundred
and Fifty One only) as on 10.03.2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District-Thrissur, Village-Pottor,Sy.No-.264/2P, Re.Sy.No.-(BL-53) 117/1P, 117/5P,
Extent- 2.63Ares, 2.08Ares, Description:-All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Road,
North-Chal, West-Property of Mangan Francis, South-Property of Pushpakaran and Santhakumari.
Place: Thrissur, Date:14-03-2022 Authorised Officer

Ref. No:- MAN POD 46. To, 1. Mr.K.C. Nicklos, S/o Cherukutty, Koladi House, Jaihind market, Thrissur-680001. 2.Mr. Nickson Nicklos, S/o K.C.Nicklos
Koladi House, Jaihind market,Thrissur-680001.
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE. (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 30.09.2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs. 18,40,188/- (Rupees Eighteen Lakh Forty Thousand One Hundred and Eighty Eight only) as on 28.09.2020 within sixty days from the date of
receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.20,61,857/- (Rupees Twenty Lakh Sixty One Thousand Eight Hundred and Fifty
Seven only) as on 10.03.2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of
time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District- Kunnamkulam, Village- Arthat, Sy.No.-563/2P, Re.Sy.No.-113/1, Extent-
5.15Ares, Description:-All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:- East-Property of Cheruvathur
Baby, North-Kunnamkulam Guruvayoor Road, West-Property of Barathan, South-Property of Koladi Steephen.
Place:Thrissur, Date:14-03-2022 Authorised Officer

Ref. No:- PTL LTHL 141. To, 1.Mr.Ratheesh.V.R, S/o Rajan,Vanneri House, Vellappaya Road, MG Kavu. P.O Thrissur- 680581. 2.Mrs.Sarala Rajan, W/o
Rajan, Vanneri House, Vellappaya Road, MG Kavu. P.O Thrissur- 680581. 3. Mr.Sujith Raj S/o Rajan, Vanneri House, Vellappaya Road, MG Kavu. P.O
Thrissur- 680581.
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 05.11.2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.27,24,561/- (Rupees Twenty Seven Lakh Twenty four Thousand Five hundred and Sixty one only) as on 04.11.2020 within sixty days from the
date of receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.32,19,423/- (Rupees Thirty Two Lakh Nineteen Thousand Four Hundred and
Twenty Three Only) as on 23.02.2022 and interest thereon.The borrower's attention is invited to provisions of sub-section(8) of section 13 of theAct, in
respect of time available, to redeem the secured assets.
SCHEDULE- A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Thrissur,Village-Killanoor,Sy.No.-541/P,Extent-5.67 Ares,
Description: - All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Property of Selin, North-Private
Way, West-Property of Mohan vilasil Rajan, South-Property of Pulikkottil Dr Jacob.
Place:Thrissur, Date: 14-03-2022. Authorised Officer

Ref. No:- PTL MJL 39 & MSL 31. To, 1. Mr.Sanosh N.F,. S/o Francis, Neelangavil House,Pottor. P.O, Thrissur- 680581. 2.Mr. Francis. N.D, S/o Devassy,
Neelangavil House, Pottor P.O,Thrissur- 680581. 3. Mrs.Omana Francis, W/o Francis, Neelangavil House, Pottor. P.O,Thrissur- 680581.
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT)
RULES 2002. Issued demand notice dated 15.05.2020 in MJL 39 calling upon the above addressees being borrower/sureties to repay the amount
mentioned in the notice being Rs. 13,51,145/-(Rupees Thirteen lakh Fifty One Thousand one Hundred and Forty five only) as on 07.04.2020 within sixty
days from the date of receipt of the said notice and issued another demand notice dated 15.05.2020 in MSL 31 calling upon the above addressees being
borrower/sureties to repay the amount mentioned in the notice being Rs.8,76,343/- (Rupees Eight lakh Seventy Six Thousand Three Hundred and Forty
Three only) as on 07.04.2020 within sixty days from the date of receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. MJL39 for an amount of Rs.17,21,902/- (Rupees Seventeen Lakh Twenty One Thousand Nine
Hundred and Two only) as on 11.03.2022 and interest thereon and MSL 31 for an amount of Rs.11,04,396/-(Rupees Eleven Lakh Four Thousand Three
Hundred and Ninety Six only) as on 11.03.2022 and interest thereon. Total Rs.28,26,298/- (Rupees Twenty Eight Lakh Twenty Six Thousand Two Hundred
and Ninety Eight only) The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.
SCHEDULE- A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District-Thrissur, Village-Pottor. Sy.No.625/1P, Re.Sy No.-294/8,
Extent-2.22 Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Property of
Arngassery Simon, North-Property of Arngassery Simon, West-Vellachal, South-Kanal Road.
Place:Thrissur, Date: 14-03-2022 Authorised Officer
Ref. No:- WF MJL 31. To, 1. Mr.Santhosh kumar C.G, S/o Govindan C.K, Cheruvathery House, Cheruvathery, Chevoor P.O, Thrissur -680027. 2.Mrs
Sarayu M.S, W/o Santhosh kumar C.G, Cheruvathery House, Cheruvathery, Chevoor P.O.Thrissur -680027.
APPENDIX IV. [See Rule 8(1)]POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 13-07-2021 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.11,55,845/-(Rupees Eleven Lakh Fifty Five Thousand Eight Hundred and Forty Five only) as on 06-07-2021 within sixty days from the date of
receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs 12,87,326/- (Rupees Twelve Lakh Eighty Seven Thousand Three Hundred and
Twenty Six only) as on 23-02-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:-District-Thrissur, Sub District-Cherppu,Village-Pallissery, Sy.No.-347/5, Re.Sy.No-223/7, Extent-4.65
Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Property of Bhargavi, North-
Property of Geetha, West-Property of Sreenivasan, South-Road & Property of Sreenivasan.
Place:Thrissur, Date: 14-03-2022 Authorised Officer

Ref. No:- MDR MJL 4 & LTH 100. To, 1.Mrs.Saritha, W/o Unnikrishanan, Vattekkatt House,Avannavu Road, Parappuram, Peramangalam P.O Thrissur-
680545. 2.Mr Unnikrishanan, S/o Balakrishanan. Vattekkatt House,Avannavu Road, Parappuram, Peramangalam P. O,Thrissur-680545
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT)
RULES 2002. Issued demand notice dated 09-06-2020 in MJL 4 calling upon the above addressees being borrower/sureties to repay the amount
mentioned in the notice being Rs.89,358/- (Rupees Eighty Nine Thousand Three Hundred and Fifty Eight only) as on 02-06-2020 within sixty days from
the date of receipt of the said notice and issued another demand notice dated 09-06-2020 in LTH 100 calling upon the above addressees being
borrower/sureties to repay the amount mentioned in the notice being Rs.5,23,988/- (Rupees Five Lakh Twenty Three Thousand Nine Hundred And Eight
Eight only) as on 02-06-2020 within sixty days from the date of receipt of the said notice.
The addressees ( borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022 .
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. MJL 4 for an amount of Rs.1,16,491/- (Rupees One lakh Sixteen Thousand Four Hundred and Ninenty
One only) as on 24.02.2022 and interest thereon and LTH 100 for an amount of Rs.6,71,395/- (Rupees Six lakh Seventy One Thousand Three Hundred
and Ninety Five only) as on 24.02.2022 and interest thereon. Total Rs. 7,87,886/- (Rupees Seven Lakh Eighty Seven Thousand and Eight Hundred and
Eighty Six only) The borrower's attention is invited to provisions of sub-section(8) of section 13 of theAct, in respect of time available, to redeem the secured
assets.
SCHEDULE-A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Mundur,Village-Peramangalam,Sy.No-.413/2P, Re.Sy No.-
362/3P (BL-3), Extent-1.62 Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:-East-
Property of Pudhumanna Narayini amma and others, North-Private Way,West-Property of Pudhumanna Vishnu Kumar, South-Property of David Kunji
Porinju.
Place:Thrissur, Date: 14-03-2022. Authorised Officer

Ref. No :- NDA LTHL 363. To, 1.Mr.Satheeshan, S/o.Manikutti,Chellikkara House, Kozhukully P.O, Thrissur-680751. 2. Mrs. Mini, W/o Satheeshan,
Chellikkara House, Kozhukully P.O, Thrissur-680751.
APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTERESTACT 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT) RULES
2002. Issued demand notice dated 25.11.2019 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.10,38,528/- (Rupees Ten Lakh Thirty Eight Thousand Five Hundred and Twenty Eight only) as on 19.11.2019 within sixty days from the date of
receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said rule on this 14th day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs13,79,827/-. (Rupees Thirteen Lakh Seventy Nine Thousand Eight Hundred and
Twenty Seven only) as on 23-02-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Kuttanellur,Village-Kozhukkully,Sy.No-55/3P,539/1P, Extent-2.83Ares, 3.54
Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:-East-Panchayath Road, North-
Property of Chellikkara Mani & Chellikkara Kudumbha Kshethram, West-Property of Chellikkara Vasu, South-Property of Chellikkara Kumaran.
Place:Thrissur, Date: 14-03-2022 Authorised Officer

Head Office : Mission Quarters, Thrissur - 1. HO-0487-2429245, E-mail : recovery@tucb.in

FORM A - PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS
OF SAVUTE TEXTILES PRIVATE LIMITED

RELEVANT PARTICULARS
1 Name of corporate debtor Savute Textiles Private Limited

2 Date of incorporation of corporate
debtor

28/02/2012

3 Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, Kerala and
Lakshadweep under the Companies
Act, 2013.

4 Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U17200KL2012PTC030889

5 Address of the registered office and
principal office (if any) of corporate
debtor

Vaninilayam, PRA:68 Friends Nagar,
Palachuvadu, Kakkanad, Kerala-
682038, India.

6 Insolvency commencement date in
respect of corporate debtor

10-03-2022 - Date of Pronouncement
of order (16/03/2022 –Date of receipt
of Order by IRP)

7 Estimated date of closure of
insolvency resolution process

180 days from the date of
commencement of resolution process

8 Name and registration number of the
insolvency professional acting as
interim resolution professional

CA. Babu Abraham Kallivayalil
IBBI/IPA-001/IPP-02247/2020-
2021/13406

9 Address and e-mail of the interim
resolution professional, as registered
with the Board

IInd floor, Manchu Complex, P.T. Usha
road, Kochi, above Bapus baby shop,
Ernakulam, Kerala, 682011
babucentralcouncil@gmail.com

10 Address and e-mail to be used for
correspondence with the interim
resolution professional

IInd floor, Manchu Complex, P.T. Usha
road, Kochi, above Bapus baby shop,
Ernakulam, Kerala, 682011
ip.savutetextiles@gmail.com
babucentralcouncil@gmail.com

11 Last date for submission of claims 30-03-2022

12 Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not applicable.

13 Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not applicable.

14 (a) Relevant Forms and
(b) Details of authorized

representatives are available at:

Web link: https://www.ibbi.gov.in/home/
downloads
Physical Address: As mentioned
against entry no.10

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Savute Textiles Private
Limited on 10-03-2022. The creditors of Savute Textiles Private Limited, are hereby
called upon to submit their claims with proof on or before March 30, 2022 to the Interim
Resolution Professional at the address mentioned against entry No. 10 above. The
financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class in Form CA.
Submission of false or misleading proof of claim shall attract penalties.

March 17, 2022
Ernakulam

CA.BABUABRAHAMKALLIVAYALIL
Interim Resolution Professional
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Tender No : 118/2021-22/KWA/PHC/D1/TVM
JJM 2021-24 – Thiruvananthapuram District -CWSS to Nellanad,Vamanapuram and Manikkal
panchayaths- Phase III -Providing Functional Household Connections to remaining Households in
Vamanapuram and Nellanad Panchayaths.
EMD : Rs. 1,00,000/-, Tender fee : Rs. 7,500/-, Last Date for submitting Tender : 29-03-2022 03:00:pm,
Phone : 0471-2322303
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in

KWA-JB-GL-6-1227-2021-22

Superintending Engineer
PH Circle,Thiruvananthapuram

KERALA WATER AUTHORITY
e-Tender Notice
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Head Office : Mission Quarters, Thrissur - 1. HO-0487-2429245, E-mail : recovery@tucb.in

Ref. No:- STN LTHL 187. To, 1.Mr.Shibu, S/oRajan,Thindiyil House, Kainoor P.O, Puthur, KokkathRoad, Thrissur-680014. 2.MrsNinuShibu,W/oShibu,
Thindiyil House, Kainoor P.O., Puthur, Kokkath Road, Thrissur-680014. 3. Mr. T K.Rajan (Expired), S/o Krishnan, Thindiyil House, Kainoor P.O, Puthur,
Kokkath Road, Thrissur-680014. Legal Heirs of T.K.Rajan 1. Mr.Shibu. T.R. S/o Rajan, Thindiyil House, Kainoor P.O,Puthur, Kokkath Road,Thrissur-
680014. 2.Mr.Shaju .T.R. S/o Rajan, Thindiyil House, Kainoor P.O, Puthur, Kokkath Road, Thrissur-680014. 3.Mr.Shinoj. T.R. S/o Rajan, Thindiyil House,
Kainoor P.O, Puthur, Kokkath Road, Thrissur-680014. 4.Mrs. Komalam. T.R.D/o Rajan, Thindiyil House, Kainoor P.O, Puthur, Kokkath Road,Thrissur-
680014.
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATIONAND RECONSTRUCTION OF FINANCIALASSETSAND ENFORCEMENT OF SECURITY
INTERESTACT2002 and in exercise of powers conferred under Section 13(2) readwithRule 3 of THESECURITY INTEREST (ENFORCEMENT)RULES
2002. Issued demand notice dated 05-11-2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
beingRs. 5,87,783/- ( Five LakhEighty SevenThousandSevenHundred andEightyThree only) as on 04-11-2020 within sixty days from the date of receipt
of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
readwith rule 8 of the said rule on this day ofMarch of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealingswith the propertywill be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.7,10,331/- (Rupees Seven Lakh Ten Thousand Three Hundred and Thirty One
only) as on 23-02-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.
SCHEDULE - A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District- Kuttanellur, Village-Puthur, Sy. No.-441/7 P, Extent-1.45
Ares, Description:- All the part and parcel of the property of the above said land, building rights etc therein. Boundaries:- East-Property of Rajan, North-
Property of Rajan&Road,West-Road, South-Road.
Place:Thrissur, Date: 17.03.2022. AuthorisedOfficer

th17

Ref. No:- MDRMSL9. To, 1. Mrs.Preethi Santhosh,W/o Santhosh, Madappatil House, Sankaramkandam,Mundur.P.O,Thrissur-680541. 2. Mr. Santhosh,
S/oKunjan,Madappatil House, Sankaramkandam,Mundur.P.O Thrissur-680541.
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATIONAND RECONSTRUCTION OF FINANCIALASSETSAND ENFORCEMENT OF SECURITY
INTERESTACT2002 and in exercise of powers conferred under Section 13(2) readwithRule 3 of THESECURITY INTEREST (ENFORCEMENT)RULES
2002. Issued demand notice dated 05.11.2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
beingRs.10,31,687/- (Ten LakhThirtyOneThousandSixHundred andEighty Seven only) as on 04.11.2020within sixty days from the date of receipt of the
said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act

threadwith rule 8 of the said rule on this 17 day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealingswith the propertywill be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.12,19,200/- (Rupees Twelve Lakh Ninteen Thousand and Two Hundred only) as
on 16-03-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of theAct, in respect of time available, to
redeem the secured assets.
SCHEDULE- A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Mundur,Village-Anjoor,Sy. No.316/2, Re.Sy No.-156/7,
Extent-2.02Ares, Description:-All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:- East-Property ofManoj
Pazhamukkil, North-Vazhy,West-Property of Sajeeven, South-Property of VasuVaderiyattil.
Place:Thrissur, Date: 17.03.2022. Authorised Officer

Ref.No:- MQ JPOD 8. To, 1. Mrs. Bably Shalysanker, W/o Shalysanker, Poovathum Kadavil House, Vrindavan Road, Kuriachira.P.O, Thrissur-680006.
2.Mr.Shalysanker, S/o Sankaranarayanan, Poovathum Kadavil House,Vrindavan Road, Kuriachira.P.O, Thrissur-680006.
3.Mr.Sankaranarayanan.P.R, S/oRaman,PoovathumKadavil House,VrindavanRoad, Kuriachira.P.O,Thrissur-680006.
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE. (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATIONAND RECONSTRUCTION OF FINANCIALASSETSAND ENFORCEMENT OF SECURITY
INTERESTACT2002 and in exercise of powers conferred under Section 13(2) readwithRule 3 of THESECURITY INTEREST (ENFORCEMENT)RULES
2002. Issued demand notice dated 30.09.2020 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.14,09,740/- (Rupees Fourteen LakhNineThousand SevenHundred and Forty only) as on 28.09.2020within sixty days from the date of receipt of
the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act

threadwith rule 8 of the said rule on this 17 day ofMarch of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealingswith the propertywill be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.17,41,670/- (Rupees Seventeen Lakh Forty One Thousand Six Hundred and
Seventy only) as on 15.03.2022 and interest thereon.The borrower's attention is invited to provisions of sub-section(8) of section 13 of theAct, in respect of
time available, to redeem the secured assets.
SCHEDULE- A. DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur,Sub District-Akkikkavu,Village-Chiramanagadu,Sy.No.-198/6P, Extent-
2.98 Ares, Description:- All the part and parcel of the property of the above said land, rights etc therein. Boundaries:- East-Property of Sulekha, North-
Property of Jose, S/oChakku,West-PrivateVazhy, South-Property of Vini@Eyyukutty.
Place:Thrissur, Date: 17.03.2022. AuthorisedOfficer

Ref. No:- PTD MJL 23, To,1.Mr.Byju ,S/o Joseph, Thuruthel House,Uravam Padam,Chuvannamannu. P.O, Thrissur-680652. 2. Mr.Joseph, S/o. Varkey,
Thuruthel House, Uravam Padam,Chuvannamannu.P.O, Thrissur-680652.3. Mrs.Mary, W/o Joseph, Thuruthel House, Uravam Padam,
Chuvannamannu. P.O,Thrissur-680652. 4.Mrs.Shibi,W/oBaiju, Thuruthel House,UravamPadam,Chuvannamannu. P.O,Thrissur-680652.
(PossessionNoticeDated 17.12.2020Cancelled and issueThisNoticeTherein)
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being theAuthorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATIONAND RECONSTRUCTION OF FINANCIALASSETSAND ENFORCEMENT OF SECURITY
INTERESTACT2002 and in exercise of powers conferred under Section 13(2) readwithRule 3 of THESECURITY INTEREST (ENFORCEMENT)RULES
2002. Issued demand notice dated 14.10.2019 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.13,52,496/- (Rupees Thirteen Lakh Fifty Two Thousand Four Hundred and Ninety Six only) as on 09.10.2019 within sixty days from the date of
receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
readwith rule 8 of the said rule on this day ofMarch of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealingswith the propertywill be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.16,38,036/- (Rupees Sixteen Lakh Thirty Eight Thousand and Thirty Six only) as
on 23-02-2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of theAct, in respect of time available, to
redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:- District-Thrissur, Sub District-Ollukkara, Village-Pananchery, Sy.No.-39/1,39/1, Re.Sy No.-204/17
204/13, Extent-0.95 Ares, 0.77 Ares. Description:- All the part and parcel of the property of the above said land, rights etc therein. Boundaries:- East-
Property of KeezhethThanikunjamma,North-Property of Kunnath Joseph,West-Property of ChemmanthalaKuriakose, South-National Highway.
Place:Thrissur, Date: 17.03.2022 AuthorisedOfficer
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Ref. No:- CHV POD 41. To, 1. Mr. Sivadasan, S/o Kuttappan, Chathakudath House, Manavazhi, Valachira.P.O, Trichur-680562. 2. Mrs.Sarojini (Expired),
W/o Kuttappan,Chathakudath House, Manavazhi,Valachira.P.O,Trichur-680562. 3.Mrs. Sobha, W/o Sivadasan, Chathakudath House,
Manavazhi,Valachira.P.O,Trichur-680562. Legal Heirs of Sarojini W/o kuttappan. A. Mr. Sivadasan, S/o Kuttappan, Chathakudath House, Manavazhi,
Valachira.P.O, Trichur-680562. B.Smt.Kumari, D/o Kuttappan, Chathakudath House, Manavazhi, Valachira.P.O, Trichur-680562. C.Smt. Anitha, D/o
Kuttappan,Chathakudath House, Manavazhi, Valachira.P.O,Trichur-680562. D. Smt. Vijaya, D/o Kuttappan,Chathakudath House, Manavazhi,
Valachira.P.O,Trichur-680562.
APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATIONAND RECONSTRUCTION OF FINANCIALASSETSAND ENFORCEMENT OF SECURITY
INTERESTACT2002 and in exercise of powers conferred under Section 13(2) readwithRule 3 of THESECURITY INTEREST (ENFORCEMENT)RULES
2002. Issued demand notice dated 06.01.2022 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.9,06,553/- (Rupees Nine Lakh Six Thousand Five Hundred and Fifty Three only) as on 04.01.2022 within sixty days from the date of receipt of the
said notice
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act

threadwith rule 8 of the said rule on this 17 day ofMarch of the year 2022
Theborrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealingswith the propertywill be subject to the
charge of the Trichur Urban Co-operative Bank Ltd. for an amount of Rs.8,98,719/- (Rupees Eight Lakh Ninety Eight Thousand Seven Hundred and
Nineteen only) as on 15.03.2022 and interest thereon. The borrower's attention is invited to provisions of sub-section(8) of section 13 of theAct, in respect
of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY: District-Thrissur, Sub District-Cherpu, Village-Vallachira, Sy.No.-326/1, Re.Sy.No.-228/1, Extent-3.64
Ares, Description:-All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:- East-Property of Balan, North-
PanchayathVazhi,West-Property of Vadakkedathmana, South-Property of Vadakkedathmana.
Place:Thrissur. Date: 17.03.2022. AuthorisedOfficer

Ref. No:- PGALTHL129. To, 1.Mr.Venkitaraman, S/o Chellappadas, Veliyanoor Madathil House, Olarikkara, Pullazhi.P.O, Thrissur 680012. 2.Smt.Nithya
Venkitaraman, W/o Venkitaraman, Veliyanoor Madathil House,Olarikkara, Pullazhi.P.O, Thrissur-680012. 3. Mr.Vini Das, S/o Venkitaraman, Veliyanoor
Madathil House,Olarikkara, Pullazhi.P.O,Thrissur-680012.
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being the Authorised Officer of the Trichur
Urban Co-operative Bank Ltd. under the SECURITISATIONAND RECONSTRUCTION OF FINANCIALASSETSAND ENFORCEMENT OF SECURITY
INTERESTACT2002 and in exercise of powers conferred under Section 13(2) readwithRule 3 of THESECURITY INTEREST (ENFORCEMENT)RULES
2002. Issued demand notice dated 13.07.2021 calling upon the above addressees being borrower/sureties to repay the amount mentioned in the notice
being Rs.22,88,140/- (Rupees Twenty Two Lakh Eighty Eight ThousandOneHundred and Forty only) as on 06.07.2021 within sixty days from the date of
receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
readwith rule 8 of the said rule on this 17th day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealingswith the propertywill be subject to the
charge of theTrichur UrbanCo-operative Bank Ltd. for an amount of Rs.25,75,834/- (RupeesTwenty Five LakhSeventy FiveThousandEight Hundred and
Thirty Four only) as on 15.03.2022 and interest thereon.The borrower's attention is invited to provisions of sub-section(8) of section 13 of theAct, in respect
of time available, to redeem the secured assets.
DESCRIPTIONOF IMMOVABLEPROPERTY:- District-Thrissur,SubDistrict-Ayyanthole, Village-Aranattukara, Sy.No.-316/19,314/38, Re.Sy.No.-Extent-
0.10 Ares, 1.86 Ares, Description:- All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:-East-Property of
CheruvathurThomas,North-Property of KaryamkaraKochamminni,West-Property of KuruvathGeetha, South-Road,
Place:Thrissur, Date: 17.03.2022. AuthorisedOfficer

Ref. No:- WF HLG 4 & MSL 21. To, 1. Mr.Bibi Dhamodharan, S/o Dhamodharan, Pattatt House, Pulazhi .P.O,Thrissur-680012. 2.Mr.Dhamodharan, S/o
Akkan,Pattatt House, Pulazhi .P.O,Thrissur-680012.
APPENDIX IV. [See Rule 8(1)] POSSESSION NOTICE (For immovable property) Whereas, The undersigned being theAuthorised Officer of the Trichur
Urban Co-operative BankLtd. under the SECURITISATIONAND RECONSTRUCTION OF FINANCIALASSETSAND ENFORCEMENTOF SECURITY
INTEREST ACT 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of THE SECURITY INTEREST (ENFORCEMENT)
RULES 2002. Issued demand notice dated 09.11.2020 in HLG 4 calling upon the above addressees being borrower/sureties to repay the amount
mentioned in the notice being Rs.9,89,438/-(Rupees Nine Lakh Eighty Nine Thousand Four Hundred and Thirty Eight only) as on 06.11.2020 within sixty
days from the date of receipt of the said notice and issued another demand notice dated 09.11.2020 in MSL 21 calling upon the above addressees being
borrower/sureties to repay the amount mentioned in the notice being Rs.2,10,102/-(Rupees Two Lakh Ten Thousand One Hunderd and Two only) as on
06.11.2020within sixty days from the date of receipt of the said notice.
The addressees (borrowers/sureties) having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act

threadwith rule 8 of the said rule on this 17 day of March of the year 2022.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealingswith the propertywill be subject to the
charge of the Trichur Urban Co-operative Bank Ltd.HLG 4 for an amount of Rs.11,62,273/- (Rupees Eleven Lakh Sixty Two Thousand Two Hundred and
Seventy Three only) as on 15.03.2022 and interest thereon and MSL 21 for an amount of Rs.2,49,385/-(Rupees Two Lakh Forty Nine Thousand Three
Hundred and Eighty Five only) as on 15.03.2022 and interest thereon. Total Rs.14,11,658/-(Rupees Fourteen Lakh Eleven Thousand Six Hundred and
Fifty Eight only) The borrower's attention is invited to provisions of sub-section(8) of section 13 of theAct, in respect of time available, to redeem the secured
assets.
SCHEDULE-A, DESCRIPTION OF IMMOVABLE PROPERTY :- District-Thrissur, Sub District-Ayyanthole, Village-Pullazhi, Sy. No.-51/2 P, Extent-1.62
Ares, Description:- All the part and parcel of the property of the above said land,building rights etc therein. Boundaries:- East-Private vazhi, North-Road,
West-Vazhi, South-Property of BharamakulamVareed.
Place:Thrissur, Date:17.03.2022 AuthorisedOfficer

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your immovable properties. Consequent to default
committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance Bank Limited being a secured creditor under the Act, and in exercise of the powers conferred under
section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to
repay the amount mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Sr.
No.

Name of Borrower/
Co-Borrower/ Guarantor/

Mortgagor
Details of the Security to be enforced

Date of NPA
& Demand
Notice date

Amount
Due in Rs. /

as on

Loan Account
No. & Loan
Amount

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur,
Koramangala Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.
Branch Office: 10, Krishnapuram Colony Main Road, Mahatma Gandhi Nagar, Madurai-625014.

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown in column No.6, against all the
respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan account as on the date shown in Column No. 6. It is made clear that if the
aggregate amount together with future interest and other amounts which may become payable till the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for
enforcement of security interest upon properties as described in Column No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited
against the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/ prohibited from disposing
of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.
Date: 21.03.2022, Place: Coimbatore Sd/- Authorised Officer, For Jana Small Finance Bank Limited

1) M/s. Southern Land
Forex and Services Pvt.
Ltd., ProprietorMr. Stephen
J, No. 1412-2, C R Centre
Lawly Road Junction,
Thadagam Road, R.S.
Puram, Coimbatore,
Ta m i l n a d u - 6 4 1 0 0 2 .
2) Mr. Stephen J, S/o.
James Raj, No.1412-2, C R
Centre Lawly Road
Junction, Thadagam Road,
R.S. Puram, Coimbatore,
Ta m i l n a d u - 6 4 1 0 0 2 .
3) Mrs. Divya S, W/o.
Stephen, No.2-315, Thotta
Paguthigal, Vadamadurai,
K u r u d a m p a l a y a m ,
Coimbatore, Tamilnadu-
641017.

Loan Account

No.

45989670000162

45989440000021

&

45989670000034

Loan Amount

Rs.33,50,000.00,

Rs.3,30,468.00,

Rs.3,25,777.00

Coimbatore Registration District, Vadavalli Sub-Registration District, Coimbatore Taluk, Pannimadai Village in S.F. No.70 consists of an
extent of Punjai Acres 2.97 of land in this according New Sub Division S.F. No. 70/1 admeasuring an extent of Punjai Acres 1.48 ½ (in and
out of the said Punjai Acres 2.97), according to the new measurement an extent of Punjai Acres 1.51 of land, S.F. No.71 consists of an
extent of Punjai Acres 4.19 of land in this according New Sub Division S.F. No.71/1 admeasuring an extent of Punjai Acres 2.09 ½ of land
(in and out of the said 4.19 Acres) and the lad stated supra measuring about Punjai Acres 1.52 of land as per the Sale Deed by Document
No.6762/2006 and S.F. No.72 Consists of an extent of Punjai Acre 0.42 in this according to the New Sub Division S.F. No.72/5 consists of
an extent of 4 Cents in this 1 ½ Cents of land in total an extent of Punjai Acres 3.04 ½ of land is bounded on the: North of: The Lands
in S.F. Nos.70/3B and 71/3B, South of : The Lands in S.F. Nos.64 and 65, East of: The Rest of Land of Jayalakshmi and others in S.F.
No.71/1 and 72/5, West of: The Land in S.F. Nos.67, 68 and North-South Common Pathway. In Midst Punjai Acres 3.04 ½ of land which
is converted into layout and divided into House sites and named as �AATHAVA CITY� which has been approved by the Local Planning
Authority by its LPA No. 30/2007 Dated 30.03.2007 in Which Site No. 22 is bounded on the: North of: 30 Feet width East-West Layout
Road, South of: Site No.5, East of: Site No.21, West of: Site No.23. In Midst East-West on the Northern Side-34 Feet. East-West on the
Southern Side-34 Feet, North-South on the Eastern Side-55 Feet, North-South on the Western Side-55 Feet. Admeasuring an extent of
1870 Square Feet or 4 Cents and 128 Square Feet or 4 Cents and 128 Square Feet or 173.73 Square Meter of land together with
R.C.C.Building constructed thereon with an extent of 1037 Square Feet Meter and Portico with an extent of 201 Square Feet and its secu-
rity deposits of E.B., Water and its Compound Wall Full Length and Equal Half in Northern and Eastern and Western side Compound Wall
along with 10x4 Iron Gate together with 30 Feet width East-West Panchayat Road and 16 Feet Width North-South Common Pathway and
its usual cart track and its appurtenances attached thereto. The Building with respect to the above said property is approved by the
President of Pannimadai is regularized by its B.L. No.53/2008-2009 Dated 28.10.2008 through the fees Receipt No.040163 Dated
28.10.2008. Door No.2/315-Aaathav City, Tax Assessment No.548, E.B. Service Connection No.1342 and Water Connection Deposit
Receipt No.045971 Dated 17.04.2009. The above said property is within the limits of Pannimadai Panchayat.

NPA Date:

01-02-2022

&

Notice sent

on

11-03-2022

Total
amount as

on
06.03.2022,

Rs.
41,10,604.49

1
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